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D.A* No, 786/91 New Oolhi, datad th« ^4" 1995

H!OW*BLE FIR. S.R. ADIGE, nEPBER (a)

HOW'BLE DR, R.K, SAXENA, PIEPBER (P)

1« Shri D»K, BansrjM,
S/o Shri H.M« Banarja*,
R/« C-7/120, Lauranca Roa«i,
New Dalhi-110031«

2w Shri B«0« Sharmay
S/a Shri Dharam Singh
Housa No ,44, Alipur,
DBlhi-110035.

3, Shri G«P« Ahirwar,
S/o Shri Khufana,
R/o RZ-12/1, Kailashpuri, Palam Colony,
Nau OalhL.110045.

4, Shri Manga Ram,
s/o Sri Chand,
R/e E-.5/94, Larsnca Roaid,
Nauj Dslhi,

(By Advocata Shri O.P. Sood) APPLICANTS

VERSUS

1, Uni®n of India through
Director of Printing, *0* Ming,
Nirman Bhauan, Naui Dalhi

2, Pianagtr, Gout, of India Prass,
Playapuri, Ring Road, Naui Dsilhi.

3, Shri M.C. Shara, Raaiar ,

4, Shri V.N. Yadau, Raadar

5, Shri Uiahua Mittar, R«ai»r

6, Shri Ghanayam Daas, Raadar

7, Shri Bhagat Ram, RselBr

I

8, Shri P.N. Hajala, Raaiiar

9, Shri N.O. Sharma, Raaiar
All the abeua C/o Danagar, Geut, of India Prass,

Piayapuri, Ring Raad,
Naui DaIh 1-110054.

(Won* appaarad for tha raspondanta) RESPONDENTS

3UDGE1CWT (oral)

BY HON'BLE S.R. ADIGE. REHBER (A^

In this applicaticin Shri O.K. 0snarj«a and thraa

othars, all Raadsrs in tha Govt. of India Prass, Ring

Road, nayapuri, Nau Delhi hav» prayad for a diraction to

tha raspondants to daclar* them as daamad to hava baan

I
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prsmotffil as R#asl«r Graii* I frsni th* datas thair juniors

(raspondants 3 to 9) uiara prfimotailj to placa tham in tha

highar pay scala of Rs. 1400-2300 if tha posts of Raadcr

Gr. I ara cansialarad surviving; said daclara tham gs

prsmotad on tha posts of Readsr in charga from tha day tha

posts fall vacant, togathar with consaquan tial financial

banafits,

. 2. From tha materials an racord it^appaara that tha

applicants togathar with Raspondants 3 te 7 ujara transfarrad

frem the GDI Prass, Mints Road ta tha GOI Prass Piayapuri

soma tiina in 1373# At tha tiuia whan tha applicants war*

transfarrad thay wara holding tha post of Ravisar. As par

tha Racruitmant Rulas than in forca, Copy Holriars/Ravisars

wara to ba appointed as Raadars Gr, II subject to qualifying in

tha Readorship Exam. Prior to 1976 this axaminatian was to

ba conducted by local arrangement in tha respective presses but

a® tha Wayapuri Press itself was sat up csnly in 1970-71» and

thare were no readsrahip examination rules, no examination

was held and promotion as readers were made on ad hoc basis

subject to the ad hoc promotoes subsequently qualifying in the

Readership Exam. According to the applicants the senisrity

principle was not properly adhered to as a result of which

Respondents 3 to 9 mho wore junior to them were promoted as

Beader Gr. II on ad hac basis prior to the applicants, but

according to the respondents the seniority principle was

fullyadhered te subject to the rejection of the unfit.

3, The first Readership Elxaminatien on All India basis

was conducted by the Oirecterate of Printing in August, 1976,

The applicants as well as Respondents 3 to 9 were successful

in that examination and were appointed as Reader Gr, II ®n

regular basis w.o.f. 5.1.77 but whiifc. the pay of the



' /

applicants at that point of tim« was Rs,1760/-, tha pay of th«

rssponalents 3to 9was mor« than that,^bacfausa thay had uiorkcii
as Reader Gr. II for a longar period and had tamsd

incramants. ^

1.1.79 tha tu/o grawiBs of Raadar Gr, I (Rs.350-480)

and Rsadar Gr. I (Rs.425-600) luas margad into on# grada and

the post was radssignatad as Raadar (fls.330-560) . Howavar,

thoaa who war* working as Raadar Gr, I M '̂allowoi to ratain

thair existing scala of pay which was personal to tham.

It appears that by that time the Respondents 3 to 9 had been

promoted as Reader Gr. I, and they were allowad to retain the

scale of Rs,425-600 as personal them them. Consequent to the

4th Pay Commission recommendations, the pay of Readers (

(Rs.330-560) was revised to Rs. 1200-2040 w.e.f. 1,1.06, What

the respondents should hav/e dons was to fix the pay of

Respondents 3 to 9 in the scale of Rs.1200-2040 (replacement

scale for those in the scale of Rs,330-560) and the differssnce in

pay should have been treated as personal pay to be absorbed

in future increments, but instead of doing soothe respondents

fixed tha pay of tha Respondents 3 to 9 in the scale of

Rs.1350-2200 which was the replacement scale of Rsr425-600.

This oror was subsequently detected and recoveries were '

ordered to be made vide Respondents* ;0,l*l. dated 20.8.91 but

the same was challenged by the affected parties an IM 225Q/91

in CAT, (Principal Bench) • Mosaiwhile as the applicants we re

not promoted as Reader Gr, I at the time Respondents 3 to 9

w«re so promoted, and w.e,f, 1,1,79 the two grades of reader

ware merged into one in the pay scale of Rs.1200-204D, the

difference in the pay between the applicants and Respondents

3 to 9 continued,

5, As none appeared for the respondents when the case was

called out, we are handicapped in knowing their contentions
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b»yonai what is s tat Ml in thiir r«ply, but in that r«ply

it is stat«d that the raspondants maila an offar to tha

applicants to submit thair willingnasg for considaraticn

to tha post of ReadBr in charge on regular basis vide thair

litter i^ateri 12«4»89, but there uas no response to this

offer in spite of a reminder being issued,y Such an offer

was made has not been denied by tha applicants in their

rejoinder.

.6, During hearing, applicants Counsel Shri Sood

said that the main grievance of the applicants was that

respondents 3 to 9 though junior to the applicants were

drawing the higher replacement scale of Rs.1350-220Q and

subsequently even higher scale on promotion, uhiig they

themselves ware placed in the scale of Rs. 1200-2C4D, and

although orders had issusd for j^iacamsnt of the

respondents in the scale of Rs. 1200-2040 and for recoveries

of the excess amounts, no recoveries were being made from the

respondents 3' to 9, for reasons best known to the official

respondents with the result that the disparity still continuee

7* As stated above, none appeared for the

official respondents, and we are, therefore, unaware of the

circumstances why, if at all recoveries !jare, not being made^

pursuant to letter dated 20.8,91. liie csnnot say for
' )?

certain whether racoveries not being made because of

DA 2200/91 ^because we do not know whether any stay orders

have been issued in that case, and the parties in that OA

are^not before us.



- 5 I'i

8, That b«ing the position ui can only dispose of

this mA leaving it op«n to the applicants to rspresent to

thi official r«spondants in rasp.ct of the non-impIsm«ntation

of th.ir oun dated 20.8,81 on mcoipt of which th»

official r«sponi(«nts should exsmin# the sam«, an^ in thto

background of th« prssent stag# in (QA 2200/91, disposa of

^that rspresentation by means of a rsason®^ ordar u/ith

/

due •xp«diticn;praf«rably u/ithin 3 months of its receipt

under intimation to tha applicants.

(Or. R.K« SAXENA)
Plembar (U)

{S,R, ADIE^^E)
ntmb«r (A)


